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 LOK  SABHA

 Wednesday,  September  i,  1976/
 Bhadra  10,  898  (Saka)

 ed

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  Speaker  in  the  Chair]

 OBITUARY  REFERENCE

 MR.  SPEAKER:  Hon.  Members,  I
 have  to  inform  the  House  of  the  sad
 demise  of  one  of  our  former  collea-
 gues,  Shri  H,  द  Koujalgi  who  passed
 away  at  Bailhongal  in  Belgum  Dis-
 trict  of  Karnataka  on  the  30th
 August,  976  at  the  age  of  67.

 Shri  Koujalgi  was  a  Member  of
 Third  Lok  Sabha  during  the  year
 1963-67  representing  Belgaum  con-
 atituency  of  the  former  Mysore  State.
 Prior  to  that  he  wag  Member,  Bom-
 bay  Legislative  Assembly  from
 952—62  and  of  Mysore  Legislative
 Assembly  from  1956—62.

 A  soft  spoken  and  amiable  person,
 Shri  Koujalgi  used  to  take  active  in-
 terest  in  the  proceedings  of  the
 House.  He  also  took  keen  interest  in
 the  development  of  the  rural  areas
 and  he  held  several  offices  in  the  local
 bodies  in  his  home  State.  He  was
 also  the  Revenue  Minister  of  erst-
 while  Mysore  State  and  also  held  the
 office  of  Chairman  of  Mysore  State
 Financial  Corporation  quring  the
 years  959—63.

 We  deeply  mourn  the  loss  of  this
 friend  and  I  am  sure  the  House  will
 fot  me  in  conveying  our  condolen-
 ces  to  the  bereaved  family,
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 The  House  may  stand  in  silence  for
 a  short  while  to  express  its  sorrow.
 Members  stood  in  silence  for  a  short

 while.

 1102  hrs,

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  URsAN  LAND
 (CEILING  AND  REGULATION)  Act,  976

 AND  Tami,  Napu  Uresan  Lann  (Crit~
 ING  AND  REGULATION)  ‘Act,  976  ‘WITE:

 STATEMENT  FOR  DELAy

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  H.  K.  L.  BHA-
 GAT):  I  beg  to  lay  on  the  Table—

 (1)  A  copy  each  of  the  fcllowing
 Notifications  (Hindi  ang  English
 versions)  under  gub-sections  (3)  of
 section  46  of  the  Urban  Land

 rg
 and  Regulation)  Act,

 (i)  The  Urban  Land  (Ceiling
 and  Regulation)  Third  Amend-
 ment  Rules,  1976,  publisheg  in
 Notification  No,  G.S.R,  049  in
 Gazette  of  India  dated  the
 I7th  July,  976  together  with  an
 explanatory  memorandum.

 (ii)  The  Urban  Land  (Ceiling
 and  Regu'ation)  Fourth  Amend-
 ment  Rules,  1976,  published  in
 Notification  No,  G.S.R.  0  in
 Gazette  of  India  dated  the  24th
 July,  976  together  with  an  ex-
 planatory  memorandum.  [Placed
 in  Library.  See  No.  LT-284/76},

 (2)  (i)  A  copy  of  the  Tamil
 Nadu  Urban  Land  (Ceiling  and
 Regulation)  Act,  1976,  (President's
 Act,  No.  34  of  976)  published  in
 Gazette  of  India  dated  the  8rd
 August,  1876,  under  sub-section


